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dated 25.1.2005 whereby it "has

his pay at Rs. 2000/- w.e-f. 8

o
"

increment from April, 1991 with fu:

recover excess payment already made

|

(page 20).
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misrepresentation: has been made

and pay has been fixed by the ¢ epartment
i n \ :

the me cannot be recoverec

concerned and cannot be even changec

the person cnncarn-aha& ww'".

4. Respondents, on
that pension papers ﬂff.nz;ﬁﬁﬁﬁ%ﬁgmu

to the Sr. Accounts ﬂ.ﬁ’i r, Office of

g

Contreller of Ac-caun-tag._ CBE ..i”* Allahabad
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further stated ﬁh t since the letter dated 25.1.2005

was 1ssued by Sr. Accounts
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5. I have hearc

pleadings as well. |

6. The short question
whether before amending
respondents and ordering recovery

any notice is reguired to be

this connection, ould be relev:

judgments passed by “EM“ Supreme

same point has already been discussad.
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Accordingly, it was directed
taken to recover or adjust
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petitioners due
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7. 1f the facts of
the backdrop of the judgments

I find even in the instant case

of respondents that his pay w

miz-representation made by appl
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